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IN THE CENTHAL AUMINISTRATIVE TRIBUNAL, ALLAHABAU

* oW W

Allahabad : Dated this Ql_rday of JU].Y, 1997
Review petition No,54 of 1997
In

Original Application No,416 of 1995

CULAMs =
Hon'ble Mrc, S, Uas letﬁl A.M,

1% Union of India through General Manager,
Northern Railway Headquarters Uffice,
New pelhi,

2. The vivisionagl Railway Manager,
Northern Railway,Lucknow upivision ,
Lucknow,
(By sri A.K, Gaura, Advocate)
L e [ L iApPlicants
Versus
Mohammad Murtaza son of Late Nazir Ahmad,
Ex, Qiara Grade 'A' Speclal, T
Headquarters, Pratapgarh, Lucknow Division,
R/o Pure Miagn Ji, Post-Mau aima, Allahabad,

e o o o osResponaents

OR DER

Hon'ple upt .
Through this application, the respondents in

OA No,416 of 1998 seek review of the judgement znd

order dated 13-2-1997 passed by the Single Member Bench

of this Tripunal disposing of the application with

certain directions to the respondents,

25 By the aforesaid order dated 13-2-1997 a bunch
of the applications including OA No,416 of 1995
were disposed of, In all these agpplications, the
grievance ot the applicanis was that for the purposes

of their pension and other retiral benefits, only 55% of
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the running allowance was being taken into reckoning
instead of 75% of such allowance as was - admissible to
them in terms of Rule 2544 of Indian Railway Establishment
Code (Volume-Ill), A bench ot the Tribunal relying upon
the decision of the Full Bench in G,R, Rangadhamaiah's
case, aisposed of the applications with the

direction to the respondents to make payment of

pension agnd other retiral benefifs in accordgnce

with the directions contjzined in C,R, Rangadhamaiah's
case subject to the same being rEQulated/adjusted

in accordynce with the directions as may be given py

the Hon'ble Supreme Court in SLP No, 10373 of 1990 -against

the decision of Ernagkulam Bench of the Tribungal,

3. Ihe respondents in the aforesaid bunch of
applications brought out thyt in subseguent special
Legve Petition filed against the decision in the case of
Bismillah & Others Vs, UUL & Ors, the Hon'ble Supreme

Court had on 25-11=-1994 stay d the operation of the

decision of the Allahabad Lench of the Iribunal

rendered on 28-]-1994 in OA No, 623 of 1990, Since,
howevef, there was no submission that the decision of

the Full Bench in C,R, Rangadhgmaiah's case had 3z1ls© been
stoyed by the Hon'ble Supreme Court, the jforesaid

order disposing of the bunch of applications was

passed,

4, The respondents hyve now brought out in their
review application that even before the aforesaid

judgement and order was passed, 3 SLP had been filed

against the judgement delivered by the Full Bench in

G. R, Raﬂgadhamaiah's cas® ahd the sgid SLP was connected
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with SLP No, 10373 of 1990 preferred against the
judgement of the Ernagkulam bBench of the Tribunal,
It has also been prought out that the Hontple supreme
Court by an order dated 22-4-1994 had pasged an interim
order staying the decision in C,R, Rangadhamaiah's case,
The respondents have z3lso annexed a copy of the

relevant oraers of the Hon'ble Supreme Court,

53 The Tribunal while disposing of the bunch of
application including UA No,416 of 1996 had assumed
that there is no stay order by the Hont'ble Supreme

Court against the Full Bench decision in C,R,Rangzdhamaiah's

case, as No such order was brought out to its notice,

Now that the matter has been brought out to its notice,
the order which was passed on the basis of C,R,
Rangadhamaiah's decision cannot be given effect to
until the SLP is decided, The order cannot he

reviewed at this stzge since the Hont'pble Supreme

Court had not set s3side the decision of the Full Bench in
C.R, Ranggdhamaiah's c.se, If that is eventually done,
the order dated 13-2-)997 will have to be recalled,

At this stage the review application is being disposed
of with a direction that the Tribunagl's order dated
13=2-1997 shall remain stayed until turther orders,
Either ot the parties, on 3 tinal uecision peing

given py the Hont*ple Supreme Court in the SLP may

move an appropriate application either tor recall

ot the oraer agtea 13-2=-1997 or to recall the oraer

of stay aepenaing on the wuecision in the SLP,

Member (A)



